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1. General'Ménageri EC Rly,
Railnilayam, Jecunderabad.,
Chief Commercial Manager,

SC Rly, Railnilayam,
Seécunderabad.
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Chief Personnel Manager,
SC Rly, Railnilayam,
Secunderabad.
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For the‘Applicant: Mr, G.Vidya Sagar, Advocate._

For the Respondents ; Mr .V.Fajeswar Rao,
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THE HCN'BLE MR.H,RAJENDRA PRASAD 3
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nori-selection of

HYBERABAL BEWCH AT BYDEERABAD
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the applicant are inconsistent with the recruiltment

rules.l‘The legality of the notification therefore calls for consi-
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deration.
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the hearing and final disgosal_by way of interim order without

prejudice to the rights and conte
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- declared until further orders.
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1, The GenerﬁlfﬁanagEr,‘$C Ry,
Ratlnilayar, Zecundershad.

2. The Chief Commercial Hanager, .
SC Rly, Raiinilayam, fecunderabad.

3. The Chief Pexsonnel Manager, 3
- BC Rly, Railuilayam, &ecundexabad,

4¢ Une copy to Mr.c.Vidya Sagar, Advocate, CaT,Hyd.

Be Gne5cgpy't0 Mr.V.Bzjeswar Rao, SC for Rlyg,‘CAT.Hyd

6. Cne spare copy. .
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11997 which has been disposed of separately. The order passed in the said OA

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH:

HYDERABAD
0.A.N0.209 OF 1997. DATE OF DECISION; 290.7.99
BETWEEN: |
R.Bhaskaran. o ....Applicant
And

1.General Manager, South Central Railway,

Ratlnilayam, Secunderabad.

2.Chief Commercial Manager, S.C.Railway,

Rail Nilayam, Secunderabad.

3.Chief Personal Manager, S.C.Railway,

Rail Nilayam, Secanderabad. @~ ... Respondents

COUNSEL FOR THE APPLICANT :: Mr. G.Vidyasagar
COUNSEL FOR THE RESPONDENTS: Mr. V.Rajeshwar Rao

CORAM:
THE HONBLE SRI HRAJENDRA PRASAD, MEMBER (ADMN)

THE HONBLE SRI B.S.JAI PRAMESHWAR, MEMBER (JUDL)
:ORDER:
( PER HONBLE SRI HRAJENDRA PRASAD, MEMBER (ADMN) )
Heard Mr.G.Vidyasagar, learned Counsel for the Applicant

M. V. Rajeshwar Rao, learned Standing Counsel for the Respondents.

2. . The facts of these case are identical to the ones contained in OA.No.207 of

therefore be applicable to this case as well.

SJAI SHWAR) (HRAJE PRASAD)

ER(JUDL) MEMBER(ADMN)
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